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ORDER

Parties are present through their respective Ld. Lawyers.

The case is fixed for hearing on C.P as well as on C.A. No.319/2014 filed by

" the Petitioners and C.A. No0.349/2014 filed by Respondents No.1-4. Both the

Respondents’ Ld. Lawyers prayed for time on the ground that they have come to

know about fixing of the matter, today only, and as such they are not prepared with
the case. -

Heard both sides. Prayer is allowed as a last chance.
The case is adjourned to 06.09.2016.

Perused the record. One C.A. No.765/2013 is pending. But Ld. Lawyer for R-
2 submitted that he is not pressing C.A. No.765/2013.

Hence, the same stands dismissed for non-prosecution.
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